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clies of H)<denIbadand Secunderabadfrorn (a) whether the United Building 8)'8. 
NagarjunasagarraselVOlrforpossllle World laws of 1983 were amended In 1990; 
Bank assistance. The astlmated cost of the 
pojectwaaRs.1030crores, which has been (b) If so, the details of the amendments 
ravlsed to Rs. 640 crores. The project made; 
anvtsages to provide about 400 mid. of 
drjnklng water to the'twln cities andanrouta ' 
villages. 

(c) Tha project has been refarredto the 
~te Government fOr further clarification. 

DIIth of PIth .. In K .... 1a 

3385. StiRI V.S. VIJAYARAGHAVAN: 
Will tha Mlnistar of AGRICULTURE be 
pleased to state: 

(a)whetherthe Union Government have 
carried out any chemical analysis of the 
waters of the Inland watar sources In KeraJa 
to find out !he cause of disease and death of 
fIahe8; and 

(b) If so, the results thereof? 

-nE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI KC. 
LENKA): (a) Yes, Sir. 

CI!) The studies rell'88led the waterto be 
acidic, low In akaIInlly and hardness, low in 
c:aIc:Ium and salln.y. Such condtions are 
conduCIve to spread of disease. Pathogenic 
bac:terIa such as Aetomonas hydrophilB, 
Slaphyfococcus Sp., M/crococcus varians, 
M. lutea etc. were Isolated from ulcerous of 
lesions of diseased fishes taken from these 
waters. Fungus Saprolegnla was found in 
the !es~ of some fishes. 

unW Building Bye-LIws 

3886. SHRI SHIVLAL NAGJIBHAI 
VEKARIA: 

SHRI ROSHAN LAL: 

Will tha Minlstar of URBAN 
DEVELOPMENT be pleased to state: 

(c) whether the Deihl HIgh Court has 
directed the Union Govemment to prepare 
the ctaft of Comprehansiva UnHed Building 
Bye-laws for urban 8I8as of D8lhl;' 

(d) if so, the details thereof; and 

(a) the action takan thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yas, Sir. 

(b) According to Delhi Administration 
AppendiX '0' of tha building bye-laws forthe 
Union Territory of Deihl, 1983 was amended 
unclertheir notification dated 13.12.90. The 
amandment Increased the limit of 
compoundable deviation of the Bye-laws. 

(c) Yes, Sir. 

(d) The Delhi High Court in Its order 
dated 27.5.92 has inter·aIia directed the 
Union Government to prepare a draft Of the 
~henslve Unified Building Bye-laws by 
inviting proposals from public. 

(a) Reforming of the Building Bye_II 
1983. in ao:ordancewlththe Hon'bleCourt's 
directions, is in prograss. ' 

Construction of Hlgh-rIM Buildings 

3387.SHRIDAlTATRAYABANDARU: 
WilltheMinisterof URBANDEVEl.OPMeNT 
be pleased to stata: 

(a) whether the Government hava 
recently reviledthe Nlesand regulations for 
construclion of high-rise buildings In the 
CapItal; and . 
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(b) If so. the main f"atures thereof? THE MINISTER OF STAT.E IN THE 

THE MINISTER OF STATE IN THE 
JINISTRY OF URBAN DEVELOPMENT 
[SHRI M. ARUNACHALAM): (a) No. Sir. The 
regulations contained In Deihl Master Plan-
~001 stili pravall. 

(b) Does not arise. 

Translation] 

Diesel Quota for Bihar 

3388. SHRI RAM TAHALCHOUDHARY: 
!Viii the Minister of PETROLEUM AND 
~ATURAL GAS be pleased to state: 

(a) whether quota of diesel for Bihar has 
leen reduced since October, 1990; 

(b) if so, the extent of reduction made 
,erein and the reasons therefor; and 

(c) the demand 6f dtesetmade during. 
ach of the last three yt!ars and the quantny 
ctually supplied? 

THE MINISTEROF PETROLEUM AND 
IATURAL GAS (SHRI B. 
:HANKARANAND): (a) to (c). There is no 
~atewlse allocation 01 Diesel. Presently the 
emand of diesel In the State of Bihar is 
elng met. 

:nglish] 

Deep Sea Fishing Vessels In Andhra 
Pradesh 

3389. PROF. UMMAREDDY 
ENKATESWARLU: Will the Minister of 
DOD PROCESSING INDUSTRIES be 
'eased to state: 

(a) the number of deep-sea fishing 
~ssels lying idle in Andhra Pradesh; 

(b) the reasons therefor; and 

(c) the steps taken by the Government 
put them In operation? 

MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR' 
GOMANGO): (a) and (b). No exact figure as 
to the number of deep sea fishing vessels 
lying Idle in Andhra Pradesh is available. 
However. thEire are eight deep sea fishlAg 
vessels lying idle in Visakhapatnam Port 
under the receivership of Shipping Credit 
and Investment Company of India Limited. 
Bombay. 

(c) A scheme for rehabilitation of deep-
sea fishing Industry was announced In April. 
1991 which has further been liberalised In 
June, 1992. the scheme provides for 
reschedulement of the loan repayment. 
moratorium on loan repayment period. waiver 
of penal interest, provision of additional loan 
for modification of vessels etc. 

Fish Processing UnHs 

3390: SHRI G. MADE GOWDA:Willthe 
Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether there is any proposal to set 
up a Fish Processing Unit at Mangalore with 
the Australian assistance; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI GIRIDHAR 
GOMANGO): (a) No, Sir. 

(b) Does not arise. 

Supply of Gas to Southern States 

3391. SHRI V. DHANANJAYA 
KUMAR: 

SHRI K. MURALEE 
DHARAN: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Government are 




